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New BSslhis this the 4~ day of May, 2000

HON'BLE MR.S.R.ADICGE VICE CHAIRMAN(A).
HON'BLE MRIKULDIP SINGH MEMBER (3)

Hansraj s/o shri Brijban Laly
RetdsSrslo Inspectory
Jhansi Di\usmg

central Rrs\llua\y;i

R/o-C-11A, Rm Dutt Enclawely

Uttam Nagaryy
New Delhi ‘o".‘.'.3Applicanﬁ5§‘
(By Adwecate: Shri K.N.RiPillai)

Fa¥stis™

1§ shri K.KSGup taf
Divisional Raz.luay Managery
Central Railuayf

Jhansif
2, shri Prabhas Kumary
Sr.Divisional personnel Officer,
Central Railuayy o N
Jhansi®d deeeRESPONERNLS,
(By Adwcate: Mreil Bssunita Rao))
O HRBER T

HON MR8 TR BT e E (R Y T2

Heard both sides on C.P,No,218/98.
23 The impunged order dated 19.1.% in
'0;\ No";1896/95 did not contain any direction
to respondents to isswe revised P,F.0 or to
arrange for payment to applicant of tie difference
worked out before issuing him the show cause
notice dated 19/20, 398k

3! Under the circumstance it cannot be said
that there has been contumacious discbedien®

of the Tribunali's order dated 19.4,'98,) P
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ie dismissed,’ Notices are discharg‘edg.“f
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